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behaved. But we should also be aware of 
the reaction of the public to such behaviour.

Advertisements by Foreign Countries 
in Indian Newspapers

*68. SHRI SHYAMNANDAN 
MISHRA : Will the Minister of INFOR
MATION AND BROADCASTING 
(SOOCHANA AUR PRASARAN MANTRI) 
be pleased to state :

(a) whethei Government have any 
control over the advertisements given by 
foreign countries to the Indian newspapers ; 
and

(b) the amount spent by foreign coun
tries on advertisements in the Indian news
papers in 196* and 1970 ?

THE MINIS! ER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRALAYA MEN 
RAJYA MANTRI) (SHRIMATI NANDINI 
SATPATHY): (a) The Government o f India 
has framed rules under the Vienna Conven
tion on Diplomatic Ralptions, 1961, laying 
down norms for the issue of publicity 
maierial by foreign missions m India. There 
is, however, no law or regulation preventing 
a foreign mission or a foreign country from 
giving an advertisement in an Indian news
paper.

(b) The information is not available.

SHRI SHYAMNANDAN MISHRA : 
Would the Government be pleased to say 
whether they keep track of the advertise
ments given by foreign agencies or foreign 
Governments to the Indian newpapers, 
whether they have any means of keeping 
track of the advertisements that are bising 
given to the Indian newspapers ?

SHRIMATI NANDINI SATPATHI: 
As far as this Ministry is concerned, we do 
not have any means to find out from the 
foreign Embassies what advertisements they 
give the Indian papers.

SHRI SHYAMNANDAN MISHRA : 
Then, may I ask as a  corollary, whether 
Government does not think that it might 
went constitute a threat to the internal 
security of the country as it did in Ceylon 

an extent, and alto it might amount to 
an interference in the internal affairs of tine

country through identification with certain 
political parties which these advertisements 
seek to help.

SHRIMATI NANDINI SATPATHI : 
In fact, the External Affairs Ministry keep 
track, and whenever there is any advertise
ment which is against the interests o f the 
country, they call the particular Embassy 
people and launch a protest.
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Implementation of Khosia Cottmissioo’s 
Report Regarding Delhi Police

•69. SHRI DALIP SINGH : Will the 
Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) the steps Government have taken so 
for to Implement the Khosia Commission's 
report in regard to the Delhi Police ; and 

0 )  the last target date for its implemen
tation ?

THE MINISTER OF STATE IN  THE 
MCNXSTRY OF HOMfi AFFAIRS {GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT):(a) A statement showing 
the m^jor recommendations and the notion 
taken by Government, is placed on the 
Table of the House. [Placed in Library. See 
No. LT—183/71]



(b) It is not possible to indicate any 
target date for the implementation of all the 
recommendations.
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Formation of Inter-State CeoncU

+
*71. SHRI KALYANASUNDARAM ;

SHRI B. S. BHAURA :
Will the Minister of HOME AFFAIRS 

(GRIH MANTRI) be pleased to s ta te :
(a) whether the Administrative Reforms 

Commission’s recommendation regarding
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